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S.~*--.L. *.. .. The following Act of the Tamil Nadu Legislative Assembly received t h ?  
. ... assent of the Governor on the 10th May 1997 and is hereby published 1Lr 

3 general information :- 

A ~ T  No. 33 OF 1997. 

I 

. , dn Act t o  provide .for the con8titation the Tarnib N& lnduatrial Towneh# Area . .  .. . 
I 

I.evJopmertt Authority and mstters connected therewith. 

J WHBRBAS alause (1) of Article 243 Q of the Constitution provides for the 
constitution ot an Jndustrid Township in an urban or transitional area in the 
manner provided therein ; 

- -. * p  
AND WHEKBAS in 80 lndustclal Tow~ship so con.;titu!ed there will na 

municipality tor prirv~ding the municipal services ; 

A N D  WI ' I ~ I < ~ . A S  it is n&essary to provide such municipal service in the area 
ccmpr~sed ~n' an Indusial Township ; 

AND WHEREAS it is nece$gary to make special provision to promote and 
asslst the rapid and orderly establishment, growth and developaent of industries in 
induslrral areas and .indugtrial "estates situated in a n  industrial township 

AND WHMBAS for 'he' purpose' of administei ing the aflalrs or an Industrial 
Township and to promote the industrial growth, ~t is pecessary to constitute an 
dndustrial Area Development Authority ; 

AND WHEREAS it is expedient to provide for all these and other matte-s 
annected therewith ; 

I 

BB it enacted by the Legislative Assembly of t te  State of Tamil Nadu in the F o q -  
eighth Year of the Repub!ic of India as tollows :- 

I 

1 Short title. 1 .  (I) This Act may be called the Tamil Nadu Industrid Township Arm 
I aatent and Development Authority Act, 1997. 

I QOIllmm=- 
, meat. 

(2) It extends to the whole of the State of Tamil Nadu. 
< 

I, (3) It shall come into force on such date as the Government may. by 

\ .  

4 

j 

4 
5 
I 

I! 

notification, appoint. 
I 

(4) The provisions of the Act shall apply to any Tndustrial towns hi^ declared 
by the Govei,. -- under Article 243 Q (2) of the Constitution (on and from the date 8r, 

L &, ,.atifled by the Government) (and different dates may be appointed for differoat - 
Industrial Torvnships). 

DeflrYtionl. 2, In this Act, unless the context otherwise rewires,-- 

; (a) "Authority " means the Tamil Nadu industrial Township Area Develop. 
merit Authority co~lstituted under section 3 ; 

fb) a Govern~e~~ ' .  " m:ans the -%ate Gavernrnant; 

- - 



( c )  " Industrial Township Area " means such urban area or part thereof 
drclnred by notifhation as " industrial township area " by the Governor of Tamil 
Nada under Article 243 Q of the Constitution ; 

(d) " local authority " means,- 

(I) any W:nicip~J Corporation: established under any Inw tor the time 
bekg in force; or lilts 

(iii) a District Panchayat or a Panchayat Union Council or a Village . 
Panchayat constituted under the Tamil Nadu Paachayats Act, 1994 ; 

(e) " promotirig agency " means the Tamil Nadu Corporation for Industrial 
hdktfume Development Limited (TACID) or Tamil Nadu Smdl IndusM68: 
molopment Corporation (SIDCO) or State Industries Promotion Corporation at. 
Tati.8 Nadu (SIPCOT) or such other institution as may be notified by the:. 
'Clovernment in this behalf. 

3,  (I) The Government may for the purposes of admkistering the affairs Constitution 
of an Industrial lournship Area and for carrying out the provisions of this ~ c t ,  by the Authorftg. 
notijicotiop, constit~ite an Authority fof. each Industrial Towrship Area. , -. 

<..+ 

. 4.  he Authority shall consist of the following membeis, namely :- Composfdon of 
the Author&+ 

(a) one member representing the promoting agency to be nominated by the 
Government ; 

(b) one member e a ~ h  representing the Factories, Public Health and T o m  
and Country Planning Depaitnlents at such level and rank as may be determined 
aad nominated by the Government in this behalf ; 

(c) (i) one member nominated by the Government from among the owners of 
industrial uidertakings situated in the l~dustrial l'ownship Area; 

(ii) one member nominated by the Govsrnment having special knowledge of 
matters relating to technical or ~ t h e r  aspects of industrial undertaking situated in 
tho Jldustn'al Towuship Area ; 

(iii) one member nominated by the Government to represent the interests 
of persons employed io the inc'ustrial undertakings situated m the Industrial Tow7n- 
ship Area ; 

(iv) A Chief Executive Officer appointed by the Authority t and 

(v) The officer of the promoting agency r-ominated by the Government shall 
be the Chairman of the Authority. 

5 .  (1) The Chief Executive Officer shall be a whole time officer of the ~ u t h o r i t ~ .  Powcrs and 
duties of the 
CMef 
Executive 
Officer, 

(2) The Chief Executive Officer shall exercise such powcrs and perform such 
duties as may be specified in the regulations or delegated to hlm by the Authority. 

6. (1) The Chairman and other Members of the Authority appointed by the Terms of 
Go~l~rnmer,t by virtue of their office shall be the ex-offfcio Chairman and members. of Channpn 

and Membess 
(2) The non-officia.1 members shall hold oflice for such time as may be 

prescribed. 
(A ~roup)  IV-2 EX. (269)- lA 



RmmF #* - ,..,11 a t  m, 

m r  - 2 ~  z ~ ; Y . : x  ~.jy * *>. 

, , , , , , ;;y ,& ~~~f *--4- 
baaccc~ufyfor t h a ~ ~ m ~ ~ c d i t ~ f t l n c t b m  and rn i y f ldg  n l n a ? h z  
d dgdation8 ,miI$d t~ nrch mntrol a& ~dsWcti6ns ar, ma3 be determined by 
muoral or special orders of the Government. 

~ctiotks ' of 8. (1) The functions of the ~i tho r i ty  s h d  be tb administer the aihki 
Aubdty . j  and secure tho planned development and mailrtenance of the Industrial Town- 

Wp A d .  

(2) Without pre'udice to the geqcrality of the functions of the Authority, 
specified in clause (I), the Authority shall prform the following fundom, 
namely :- 

(a) tb cater to the civic heeds and the requirements of industrial 
units situated in Industrial Township Area; 

(b) to act as a singte boint cohtact for clearance required f r ~ m  
di&erent agencies or departments; 

(c) to promote and assist in the rapid and orderly establishment, growth 
and development of industries in the Industrial Township Area; 

(d) L. ;dentify appropriate industrial sites acquired by them and tie 
up the required inlrastructure facilities like power, water, roads, communica- 
tions, drainages and pollution abatement systems, industrial sheds, social in- 
frastructure like industrial housing and common amenity buildings for banks, 
post office, hospitals, firc siations and the like ; 

(e) to acquire lana in the Industrial Township Area by nbicelnent or C ci~tral Act 
through proceedings under the Land Acquisition Act, 1894 for the purposes of of 1894. 

this Act ; 

(f) Lo prepare a p!,:n for the development ol theIndustria1 Township 
Area ; . * -.. - - - 

(g) f s  den:arc?.tc ;1,1;1 develop sites for inddstrial, commercial and ~csi.!xi-. 
tial p urpssns -cc:rdin:7 t ) tiit: plan; 

(iz) to provide infi-astructure for industrisl, comtnercial an4 resl.itn&ial 
purposes; 

(i) to pro:.iJs nil ainmitias like ro&, wlter supply to the ilidzstrial 
units; 

- .  . . - - -  - I :rlr:??r either by wa of srle or lrnse or otherwise 

- - - - - - -  --  - '; --- - - -  ----c--_ - -.- - - - L- - - - - -- - - L  

- - 
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(b) the ~wed to  grant licenrib &itn~ a&W und* ~8 ?'&nil had~ 
Public Health Act, 1939 in r e p  n .to *any @dustrial . unit eituated 

within the IndustSal Townsw ,Atea shh iljt.WitIi the Phbli'i %led& c)$ccr 
representing the public Health Department and functionins as a member under 
the control of the Authority 

I 

Act I 
894. 

Explmtation: An order passed granting or refusing a licence or lrpjmval 
48 under this section shall be, deeined to be an y d e r  passed tlnd er the Factories Act, 
Act 1948 or Tamil Nadu Public Htalth Act, 1939 ao the case may be and the provisionr 

(?! the said Act shall apply as if it were an order passed under the sald Ads. 

10. (1) For the purposes of proper planning and development of the hdw- Power to  
trial Township Area, the A ilthority may issue such directions forth9 f 011 owing dirsctiona Ep 
purposesas it may consider necessary:- &$&a respect of 

tion of 
building. 

(a) rzgarc: ing architzclural features of the elevation of f ronta~c of any 
building; 

(b) tile alifnment of buil.2ings of any site; 

(c) the restrictiol?~ an(' conditions in regard to open spaces to be main- 
tziir:e ' i : a 1.6 c.rou,:, buildi;~:,~ a:ld height and chrracter of builciing ; 

( ) t ~c ;,u,,l'\:r or resi e :tial builr!inps that may be erected on zny site; 

(e: t .e r:..ul* 'io1-s oi' i re-tio,; of shops, workshop, warehouses, factories 
vr  b:li!ii! [S ; 

(f)  the nlairltzl~ance )I the heights and position of walls, fences, 
hedges ci any othcr structl re or architectural constructions; 

(g} the malnienance of amenities; 

(ii: t:ie restricLi3n of I se of any s~ tc  for a purpose other than that for which . 
, ,  , l,,:J - - -  b:.:.~ allocated; and 

ii) 1113 lneaiis to bc providcd for proper,-- 
li) drainage c f waste water; 

i o s a  of industrial wastt; and 
, ; . )  1;;s~os~ll :;tc.xn refuse. 
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(2) Bvery allottee or i, ansferec of any land or industrial unit shall comply 
with the directions issued undel :rt 1, section (1) snd shall as expeditiously 
rio possible erect any building or take rrch other s:cj s as may be necessary to 
amply with such directions. 

l & o ~ ~ p  of 11. No act or proceedings of the Authority shall be invalid (by reason 
the Authority of the existence of any vacancy in or defect in the constitut~on of the Authority. 
not to b8 
q u e s t i o d  . . , . . . -  . . *  

. . 1 . .  -. . . , 

tksmtiofi ef -12. Subject to the provisions of section 11, on and from the'date on which 
app&atn& of an Authority is constitutedundm section 3, the Government may direct that any 
local b d y  Act. functions exercisable by the local authority within the Industrial Township Ar.m 

17 . IL7- *. - shall betransferred and performed by the Authoti ty under the locrl body Act wh~cb 
..- - - - is applicable onthe said date, in relationto suchIndustria1 Township Area, which 

-k- . - shall cease to apply to the said Industrial Township Area. 

&plunation.-For tbe purposes of this section and other provisions of this 
Act, local body Act shall mean :- 

(I).. The Madras City Municipal Corporation Act, 1919. 

(2) The 1vi~5urai City Municipal Corporation Act, 1971. 

(3) The Coimbatore City Municipal Corporation Act, 1981. 

(4j Tho Tiruchirapdi City Municipal Corpora~ion Act. 1994. 

(5 )  The -I'irunelvel~~C~ty kfunicipal Corporation Act, 1994. 

(6) The Salem City Municipal Corporabon Act, 1994. 

(7) The Tamil Nadu District Municipalities Act, 1920, 

(8) The Tamil Nadu Panchayats Act, 1994. 

Application of 13. (1) The Government may, by notification, direct that any ot the 
local body provision of the respective local body Act or any rules made thereunder or of any 
Act. other enactment for the time being in force in the Industrial Township Area 

shall apply to that area to such extent and subjeot to such modifications, ad- 
ditions and restrictions as may be specifled in the notilication. 

(2) In particular and without prejudice to the generality of the foregoing pro- 
vision, such notification may authorise- 

(a) the Authority to levy all or any of the taxes and fees which may be levied 
by virtue of the provisioas applied to the Authority under this section, 

(b) the Chief Executive O$cer of the Authority to exercise and perf- 
in regard to the Authority the powers and duties assigned to the w~ecutive 
authority of a local authority under the provisions applied as aforesaid subject to  
such restrictions, limitations and conditions and to such control if any as may be 
spe&led in the notifihtion. 

Rights and 14. (1) All property, all rights of whatsoever kind used, enjoyed or pos- 
liabilities. sessed by and all interests of whatever kind owned or vested in or held in trust 

by or far the local authority as well as all liabilities legally subsisting against it 
shalt on and from the date of constitution of the Authority, stand transferred 
to the said Authority. 



(2) All proceedi~g8 taken by or against, the local- authotity may- be continued 
bx or against the Authority. . 

I , .. , I, 

16. A11 sums payable by any person or any persons to the Authority 'or Rmovery of 
reooverable by it or under this Act and all charges or expenses incurred in conne- Land_R,,~~+~* 
&on - therewith shall, without prejudice to any other mode of recovery, be 
recoverable as a means of land revenue due to Government under the provisips 

I of Revenue Recovery Act, 1390 for the time being in force on the application , 

Planning Act, 197 1. 

18. (1) The Authority shall have and maintain its own fund to which shall be 

(a) all moneys received by the Authority from the Government by 
way of grants, loans, advances or otherwise; 

(b) all moneys borrowed by the Authority from sources other than the- 
Government by way of loans or debentures; 

(c) all fees, tolls, costs and charges received by the Authority under this 
Act and under any provision of law made applicable to the township under 

(d) all moneys received by the Authority from the disposal of lands, 
buildings and other properties movable and immovable and from other tran- 
sactions; and 

(e) all moneys received by the Authority by way of rents and profit6 or i i  
any other manner or from any other source. 

(2) The fund shall be applied towards meeting the expenses incurred by tho 
Authority and in the adminstration of this add for no other purposes. 

19. (1) The Authority, shall within such time as may be prescribed, prepare a Budget of a e  
budget in respect of the financial year next ensuing, showing the estimated receipt Authority. 
and expenditure and the programme of work for the succeeding financial year of 
the Authority and submit the same to the promoting agency for approval. 

(2) The Authority shall be competent to make variations ;,. 'he programme 
or work with the prior approval of promoting agency, 

20. ti) The Authority shall maintain proper accounts and other relevant records ACCOUII~ and 
and prepare an annual statement of accounts includina the balance &eet in such audit. 
form as the Government may specify. 

(2) The accounts of the Authority shall be subject to audit annually by 
a: qualified Chartered Accountant as may be approved by the Authority. 

(3) A copy of the audited accounto together with $he report shall be sant 
to the promoting agency. 

21. The Auihority ¶hall prepare for every year a mporl of its activities d ~ a -  Annual meport. 
ing that year and submit the report to the Government in such fonn and 
on or before such date as the Government may @fy. 1: 

22. (1) Tho Government may from time to time issue to the Authoriq ~ontrof, by ii 
such general or special directions of policy as they deem necessary or Oovcmmu& 
expedient for the purpose of carrying out the objects of this Act and the A u t b  
rity shall be bound to follou' and act upon such directions 11 

k 



-*&el 24. (I) The Government may, by  notification, makes rules to carry 
~ t b  the purposes of this Act,! 

. , .. 

Provibd t'lat no7 sucb order shall be made after the expiry of two years 
f ~ o m  the date of the comrnsnwmeqt of this ~ c t .  

(By order of tlle Goven~ol) 

'0 . .--.*.- - 
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Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

[ 29 ]
22-Ex-IV-2

 An Act to amend the Tamil Nadu Industrial Township Area 
Development Authority Act, 1997.

Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth Year of the Republic of India as follows:— 

1. (1) This Act may be called the Tamil Nadu Industrial Township Area 
Development Authority (Amendment) Act, 2019. 

Short title and 
commence-
ment. 

      (2) It shall come into force at once. 

Tamil Nadu Act 
33 of 1997.

2. In section 2 of the Tamil Nadu Industrial Township Area Development 
Authority Act, 1997 (hereinafter referred to as the principal Act), after clause (e), the 
following clause shall be added, namely:— 

Amendment of 
section 2.

 “(f) “Special Purpose Vehicle” means a Government company as defi ned 
in clause (45) of section 2 of the Companies Act, 2013 (Central Act 18 of 2013), 
formed for industrial development or any related purpose including planning and 
development, administering the aff airs of, or maintaining of, the industrial area.”.

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 16th January 2019 and is hereby published for 
general information:—

ACT No. 8 of 2019.
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(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.

3. After section 23 of the principal Act, the following section shall be inserted, 
namely:—

Insertion of new 
section 23-A.

“23-A. Delegation of powers and functions.—

(1) The Authority may, with the prior approval of the Government, delegate all 
or any of its powers and functions, except the powers under section 25, for a period 
not exceeding thirty years at a time: 

 Provided that the period for which the delegation given under this section 
may be diff erent for diff erent kinds of powers and functions. 

 (2) The powers and functions delegated under sub-section (1) shall stand 
withdrawn if the said Special Purpose Vehicle ceases to be a Government company.”.

 PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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